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ORDER

PER SOUNDARARAJAN K., JUDICIAL MEMBER

This is an appeal filed by the assessee challenging the order of the
Ld.CIT(A), Large Taxpayers Unit, Bangalore dated 23/08/2013 in respect of
the A.Y. 2008-09.

2. At the time of hearing, the assessee furnished a letter dated
09/09/2025 in which the assessee had submitted that they filed an
application in form 1 under the Direct Tax Vivad se Vishwas Scheme, 2024
on 30/04/2025 and thereafter the PCIT, Bangalore also issued a certificate
in form 2. In the said letter, the assessee sought for the permission of this

Tribunal for withdrawing the above appeal in IT(TP)A No. 1635/Bang/2013.
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3. The Ld.DR had not objected for the withdrawal of the said appeal.
Recording the said letter dated 09/09/2025 furnished by the assessee, we
hereby dismiss the appeal filed by the assessee as withdrawn with a liberty
to approach this Tribunal if the issue has not been settled under the said

scheme.

4. In the result, the appeal filed by the assessee is dismissed as

withdrawn.

Order pronounced in the open court on 18th September, 2025.

Sd/- Sd/-
(PRASHANT MAHARISHI) (SOUNDARARAJAN K.)
Vice — President Judicial Member

Bangalore,
Dated, the 18th September, 2025.
/MS /
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